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tMat development. 'since 1982 year.wlse and 
tb6 .pufJM)Se ror wbich these funds were 
utilised; and 

(b) tbe penalty for those States which 
bM'c diveR Ceptral fundi earmarked for 
tribal develop&MDt ? 

THE DBPUTY MINISTER IN THE 
MlNISTRY' OF W'ELFARE (SHRI 
GIR1DHAR GOMANGO): (a) runda 'or 
tbe tribal developnlcnt are allocated out of 
the state plans. In addition, funds "re given 
to the States as Special Central Assistance 
by the Ministry of Welfare in Government 
of India. The SeA released to tbe States is 
not divertible. For Tri.bal sub-Plan funds, 
the States have crea.ted separate budget 
heads to prevent their divertibility. The 
unspent balance out of SeA is aHowed to be 
carried over to the next year of the Plan but 
these are not permittt"d to be carried beyond 
t~ Phln period. No Slate has reported 
diversion of funds allocat.ed for tdbal 
deveJopmell,t. The funds ~nocated are used 
for development schemes covering agricul­
ture, animal husbandry. horticulture, minor 
irrigation, soil cooaervation. forests, fisheries, 
education, public health, drinking water 
supply etc. 

(b) The question does not arise. 

Destruction of J·"orest in Mabarashtra 

5957. PRO,F. MADHll DANDAVATE: 
Will the PRIME MINISTER be pleased to 
state : 

(8) whether it is a fact that during 
the past decade forest trees from the 
Sindlwdurg aad Ratna," distriots of the 
Kookae rClioJl of tdaharashtra have been 
indiscriminately cut to burn the wood aed 
convert it into coal,; 

(h), if so, whedter tho den04ed bills ha·we 
been subjected to erosion on a big scale; 

(c) if so, whether this has led to didi"8 
40WD 01 hills caVSi88 Ml'JO .to ,be residents 
in tbe v-idnity; and 

(d) i,f so. wb,at .8uideUnes have been 
lssued and assi,$tanee ott~red by tbe Centre 
to prevent d"f"r~JJl}ti9Jl an~ 90nsequent 
pft'ec,. 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENV1RONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) The 
State Goverom8ftt bas 'reported th.,t no larle 
seale feeUn. of trees has taken pla,ee in 
Government forests of Sindhndurg and 
Ratnaiiri districts in tile past decade. But 
large scale feeling of trees has t~en place 
in privately owned lands. \ 

(b) Wherever farge scaJe cutting of 
trees bas taken place, Jand is subjected to 
erosion. 

,(c) Land slides Qccurred during the 
1983 monsoon. 

(d) Stal'e and Union Territories Govern­
ments have been asked to identify critical 
a reai in the hills and mountains~ jn the 
catchments of river yalleys, areas proae to 
landslips, erosion and gcotogi.::ally unstable 
formations which require protection from 
felling of forests and need immediate vigor­
ous a·Wore,station. and to protect totaJly such 
critical areaa and afforest tbem wichin the 
shortest possible time. The Planning Com­
mission has approved a Western Ghats 
development programme in whioh soil 
conservation and afforestation are major 
components. 

C-Dot Tet"eolQgy 

5958. DR. B.L. SHAILESH: Will 
tbe PRIME MINISTER be pleased to state: 

(8) whether tbe companies wllich 
applied for the transfe-r of C -DOT techno .. 
logy were asked to deposit lecilnoloay ice; 
and 

(b) if so, tbe te~DOJO'y fee deposited 
or likely to be deposited wi~b C-DOT by 
the prospective "uyers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
.OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONI,CS AN'D SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Yes" 
Sir. the applicants for C .. DOT technology 
w.ere asked to pay 2D% of the technology 
,lee of Rs. 7 lak.h$ as 1st instalment. 

(b) Upto 30.3.1936. 38 .. nuf.~t .... 
paid tbe 1st inslalment. 2 mere 8H likoly 
to pay shortly. Total cOneCdOD of 1.t 
Inttalment is expeeted t-O be a,. S6 ~a~", 

r~~rn 40 Pl~Qu~rF', 




